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IN THE COURT OF THE SPECIAL JUDGE, UDALGURI 
 

Special POCSO  Case No. 41/2019 
(Arising out of Orang P.S. Case No. 70/19) 

U/S 376(3) of IPC and Section 4 of POCSO Act. 
 

PRESENT:     Sri Chatra Bhukhan Gogoi, AJS, 
              Special Judge 
 
Charge framed on:-19-10-2019 
 

State of Assam 
-Vs - 

Bishnu Kishko................Accused person. 
 

Date of Recording Evidence on –14-11-19: 06-01-20: 03-02-20. 

Date of Hearing Argument on –17-12-2020. 

Date of Delivering the Judgment on –21-01-2021. 

 

Appearance: 

Advocate for the State---------Mr. A. Basumatary, Learned. P.P. 

Advocate for the Accused-----Mr. R. Das, Learned. Advocate. 

 

JUDGMENT 
 

1. The prosecution case in brief, is that, on 27-09-2019, one Bajun Kishku 

lodged an FIR in Orang P.S. alleging inter alia that accused named in the FIR 

subjected sexual torture on his own sister (X) aged about 12 years by 

exerting threat and fear in her mind causing her pregnant for seven months. 

Coming to know about the incident the villagers held a meeting on 28-07-

2019, in which accused confessed his guilt. Hence, the case. 

 

2. Receiving the information as above, Orang P.S. got a case registered being 

Orang P.S. Case No. 70/19 under Section 376 IPC and Section 4 of POCSO 

Act and took up investigation. During investigation I/O visited the place of 

occurrence, drew sketch map (Ext.4), seized one school certificate of the 

victim girl vide seizure list (Ext.5), sent her for medical examination (Ext.1), 
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got her statement recorded before Magistrate under Section 164 Cr.P.C. 

(Ext.2) and finally on conclusion of investigation laid the charge sheet 

(Ext.6) against the accused under Section 376 (3) IPC and Section 6 of 

POCSO Act with a view to stand trial.  

 

3. During the course of time, my learned predecessor took cognizance of the 

offence and vide order dated 19-10-2019, framed charges against accused 

under Section 376(3) IPC and Section 4 of POCSO Act after due compliance 

of Section 207 Cr.P.C. The particulars of the offences on being read over and 

explained, accused pleaded not guilty and claimed trial. 

 

4. During the course of trial the prosecution in order to bring home the guilt of 

the accused examined as many as eight witnesses including the informant, 

the alleged victim girl, the Medical Officer and the I/O. 

 

5. Concluding prosecution evidence, accused was examined under Section 313 

Cr.P.C., however, accused denied the prosecution evidence as false. But, on 

being asked, accused declined to adduce defence evidence. His plea is total 

denial of the prosecution case. 

 

6. Points for determination:- 

(i) Whether prior to 29-07-2019 accused committed rape on „X‟ 

(victim his own sister) under the age of 16 years, thereby 

committed offence punishable under Section 376(3) of IPC? 

(ii) Whether on the same time and place accused committed 

penetrative sexual assault upon the victim(X) aged about 13 

years and thereby committed offence punishable under Section 4 

of POCSO Act? 

 

Discussion, Decision and reasons for such decision 

7. I have heard the learned lawyers appearing for both sides and carefully 

scanned the evidence and documents available on record.  
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8. Learned Addl. P.P. appearing for the state, at the first instance, submitted 

that the present case is of unusual nature as the accused committed 

penetrative sexual assault on his own sister repeatedly by exerting fear and 

threat for several months making her pregnant. In this case, though 

prosecution examined eight (8) witnesses but PW2 (victim), PW3 mother of 

accused;PW4 (informant), the uncle of accused & victim girl; PW5, father of 

accused & victim girl are members of the same family. So, they are naturally 

reluctant to divulge the truth to screen the accused from being punished. 

Nevertheless, the statement of the victim recorded by Magistrate under 

Section 164 Cr.P.C. has been fully corroborated by PW1, Dr. Bhagirath, who 

examined the victim girl. Moreover, the I/O also corroborated the fact, as, 

during investigation, I/O sent the victim girl for medical examination and got 

her statement recorded before Magistrate under Section 164 Cr.P.C. 

Therefore, even though the family members are reluctant, nevertheless, the 

fact that the victim girl become pregnant has been corroborated by all the 

prosecution witnesses with that of the evidence of doctor. The accusing 

finger is against accused. Therefore, learned P.P. submitted that it is a fit 

case to record judgment of conviction both under Section 376(3) IPC and 

Section 4 of POCSO Act.  

 

9. Learned counsel Rameswar Das on the other hand, appearing for the 

accused summarized his argument by advancing the theory of doubt stating 

that there is no direct evidence against accused person. According to learned 

defence counsel everything is based on suspicion that accused had 

committed the crime but in fact, suspicion however strong, cannot take the 

place of evidence in the absence of any corroboration to that effect. 

 

10. Though the learned P.P. placed exclusive reliance on the statement of the 

victim girl recorded by Magistrate under Section 164 Cr.P.C. but that has 

been totally negated by the victim girl in Court on oath stating that she do 

not know how she became pregnant. She clearly stated that the friends of 
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her brother also used to visit their house and she used to play with them. 

Therefore, in the absence of cogent, credible and corroborative evidence 

that it was accused who committed rape on her, it is totally unsafe to record 

judgment of conviction. Learned defence counsel submitted that accused 

may be acquitted from the offences charged on the ground of benefit of 

doubt. 

 

11. Having heard the vociferous arguments of the learned lawyers appearing for 

both sides and on careful scrutiny of the evidence of the witnesses and 

documents on record, the following vital facts have emerged; 

(i) That PW2 is the victim, PW3 is her mother, PW4 is her uncle (informant), 

and PW5 is the father of victim. So, PW2, PW3, PW4 and PW5 are family 

members of the victim being the father, mother and uncle of the victim girl.  

(ii) PW6 and PW7 are independent witnesses, PW1 is the Medical Officer and 

PW8 is the Investigating Officer.  

(iii) PW2, PW3, PW4 & PW5 havein their evidence admitted the fact that 

victim girl is pregnant.  

(iv) PW6 and PW7 who are also independent witnesses stated that the girl 

was pregnant.  

(v) PW1 Doctor Bhagirath Dey who examined the victim girl on 29-07-2019, 

found the victim girl carrying pregnancy of 31 weeks 03 days. 

 

12. Before going to evaluate the evidence available on record it is worthwhile to 

refer certain important judgments of the Hon‟ble Supreme Court which have 

great relevance with the facts of the present case. 

 

13. In this context, this court can fruitfully refer the decision of the Hon‟ble Apex 

Court reported in, (1985) 1 SCC 505 66 State of U.P. v. M.K. Anthony,  

 

“10. While appreciating the evidence of a witness, the approach must 

be whether the evidence of the witnesses read as a whole appears to 

have a ring of truth. Once that impression is formed, it is 
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undoubtedly necessary for the court to scrutinize the evidence more 

particularly keeping in view the deficiencies, drawbacks and 

infirmities pointed out in the evidence as a whole and evaluate them 

to find out whether it is against the general tenor of the evidence 

given by the witness and whether the earlier evaluation of the 

evidence is shaken as to render it unworthy of belief. Minor 

discrepancies on trivial matters not touching the core of the case, 

hyper-technical approach by taking sentences torn out of context 

here or there from the evidence, attaching importance to some 

technical error committed by the investigating officer not going to the 

root of the matter would not ordinarily permit rejection of the 

evidence as a whole. …”  

 

14. In Harijana Thirupala v. Public Prosecutor, High Court of A.P., (2002) 6 SCC 

470, it has been ruled by Hon‟ble S C that:  

“11. …. In appreciating the evidence the approach of the court must 

be integrated not truncated or isolated. In other words, the impact of 

the evidence in totality on the prosecution case or innocence of the 

accused has to be kept in mind in coming to the conclusion as to the 

guilt or otherwise of the accused. In reaching a conclusion about the 

guilt of the accused, the court has to appreciate, analyse and assess 

the evidence placed before it by the yardstick of probabilities, its 

intrinsic value and the animus of witnesses.”  

 

15. In Krishna Mochi v. State of Bihar, (2002) 6 SCC 81 68, the Hon‟ble Supreme 

Court ruled that:  

“32. …. The court while appreciating the evidence should not lose 

sight of these realities of life and cannot afford to take an unrealistic 

approach by sitting in an ivory tower. I find that in recent times the 

tendency to acquit an accused easily is galloping fast. It is very easy 

to pass an order of acquittal on the basis of minor points raised in 

the case by a short judgment so as to achieve the yardstick of 
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disposal. Some discrepancy is bound to be there in each and every 

case which should not weigh with the court so long it does not 

materially affect the prosecution case. In case discrepancies pointed 

out are in the realm of pebbles, the court should tread upon it, but if 

the same are boulders, the court should not make an attempt to 

jump over the same. These days when crime is looming large and 

humanity is suffering and the society is so much affected thereby, 

duties and responsibilities of the courts have become much more. 

Now the maxim “let hundred guilty persons be acquitted, but not a 

single innocent be convicted” is, in practice, changing the world over 

and courts have been compelled to accept that “society suffers by 

wrong convictions and it equally suffers by wrong acquittals”. I find 

that this Court in recent times has conscientiously taken notice of 

these facts from time to time”.  

 

16. In Inder Singh & Anr Vs The state (Delhi Admn.) reported in 1978 SCR(3) 

393, Krishna Iyer, J. laid down that:  

“Proof beyond reasonable doubt is a guideline, not a fetish and guilty 

man cannot get away with it because truth suffers some infirmity 

when projected through human processes.” 

 

17. In the case of State of U.P. v. Anil Singh, 1988 (Supp.) SCC 686, it was held 

that a Judge does not preside over a criminal trial merely to see that no 

innocent man is punished. A Judge also presides to see that a guilty man 

does not escape. One is as important as the other. Both are public duties 

which the Judge has to perform.  

 

18. Now, on perusal of the evidence of PW2, the victim girl, PW3 Mina Kishko 

her mother, PW5 Ram Kishko father of victim girl it transpires that they have 

clearly admitted the fact that the victim girl used to sleep with her brother 

Bishnu Kishko(accused) and the girl becoming pregnant for seven months on 

the date of filing the FIR (Ext.3). In her statement recorded by Magistrate 
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under Section 164 Cr.P.C. (Ext.2), the victim girl clearly stated that her 

brother Bishnu Kishko has been raping her every day during day time when 

her parents were away from house in connection with their livelihood. She 

also stated that her brother threatened her not to disclose it to anyone but 

when Asha Baideo came to their house she came to know that she has been 

carrying pregnancy for 7(seven) months. Then, case was filed. In her 

evidence in Court, the victim girl, however, expressed her ignorance how 

she became pregnant but candidly admitted one fact that her brother used 

to sleep with her in the house. In the FIR (Ext.3) it has been clearly stated 

that accused made his sister pregnant for seven months under threat by 

exerting fear in her mind which is a vital piece of evidence having great 

relevance. 

 

19. On the other hand, Medical Officer, PW1, who examined the victim girl on 

29-07-2019, on the day of filing the ejahar itself, found the victim girl 

carrying pregnancy of 31 weeks and 3 days. Though in her cross-

examination, the victim girl stated that she implicated her brother under 

Section 164 Cr.P.C. due to pressure from village people, nevertheless, she 

admitted that she used to sleep with her brother. Moreover, she failed to 

name any person who the other person involved in making her pregnant or 

who in fact; pressurized her to falsely implicate her brother. 

 

20. On close analysis of the evidence of all the prosecution witnesses it 

transpires that allegation leveled is very serious in nature of having 

committed rape by accused on his own sister. It is a case of incestuous 

relationship between same bloods which is prohibited one which is 

destroying the very fabric of sweet family relationship. So, it is very natural 

on the part of the family members of the victim particularly the victim herself 

and her parents to cover up the story out of shameand stigma as it brings 

disrepute and defame their family in the estimation of others. More 

particularly it is more difficult for her parents to divulge such fact out of 

shame and it is naturally so as the parents are the most ashamed person in 
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such a case. Therefore, the victim and her parents come out with a novel 

story that friends of the brother of the victim used to visit their house and 

their daughter used to play with them to raise a suspicion but interestingly 

none of these witnesses have spelled out the name of any of the colleagues 

of the accused who used to visit their house and play with the victim girl. It 

is a failed attempt to protect the accused and the honour of the entire family 

but such vague and unsubstantiated theory can hardly be relied on by any 

rational person.  

 

21. The evidence of PW2, PW3 and PW4 appears to be concocted story made 

only to negate the offence committed by own blood. The fact that the girl 

was pregnant at the relevant time has been proved/corroborated by 

evidence of Medical Officer(PW1). The evidence of I/O also supported the 

fact that when he investigated the case, the girl was found pregnant. The 

only suspicion created by the family members including the victim namely- 

PW2, PW3, PW4 and PW5 is that they are unaware who made the victim girl 

pregnant. But this Court after analyzing the evidence of prosecution 

witnesses finds that the suspicion created by the family members of victim in 

Court is not backed by good reason. They are simply reluctant to spell out 

the name of accused to keep the honour of the family for which they are not 

willing to divulge the truth, which is shameful for them. It is to be noted that 

incestuous relation destroys the life of many families and for this reason 

family members particularly the parents become very over protective to 

cover up the guilt of the accused. Nonetheless, the misdeed of accused is 

not excusable in the eye of law.  

 

22. It is also to be noted that in the case of this nature, it is very difficult to get 

eye witness as the offence in question is normally carried out within the four 

walls and in the dark of the public eyes. The victim girl in her statement 

under Section 164 Cr.P.C. before Magistrate clearly stated that after 

committing offence by her own brother, he threatened her not to disclose it 

to anyone and it is very natural that she out of fear and guilty feeling, do not 
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dare to gather courage to disclose the fact to her parents and even before 

her colleagues due to fear of stigma. She has been bleeding within herself 

and carrying the pain all through herself as the culprit is surrounding her 

every moment, day and night within the same household. So,she never get 

opportunity to divulge the truth to anyone because of her fear psychosis 

hunting her twenty four hours is natural but fact remains that after every 

passing day, her anxiety increases because her pregnancy became visible 

and ultimately it come to the notice of her parents. It is very unfortunate 

that the girl become victim at the hands of none other than her own brother 

and the fear of her brother is hunting her every moment round the clock. 

So, in such a precarious situation, the victim girl retracting from her earlier 

statement before Magistrate recorded under Section 164 Cr.P.C. during the 

course of her cross-examination in Court is not unusual because she has 

been coming to Court to depose her evidence from the same household 

where her parents and brother(accused) resides. So, the influence of her 

parents on the victim girl remains all pervasive at all times and coming out 

from such influence for a girl is really a herculean task. 

 

23. Though statement under Section 164 Cr.P.C. is not a substantive piece of 

evidence but it can be relied on if it corroborates with the evidence of other 

witnesses.In such a situation, the Court has to be circumspect in evaluating 

the evidence of the victim girl which bears much significance. In this 

context, Court has to see whether the disclosure made by the victim at the 

first point of time before Magistrate has any corroboration with that of the 

evidence of Medical Officer. In the present case, pregnancy has been proved 

by medical evidence in material particulars as the doctor found her carrying 

pregnancy for 31 weeks and 3 days and her hymen was also found ruptured 

though no spermatozoa was found. Moreover, the victim and her parents in 

Court candidly admitted the fact that the victim used to sleep with her 

brother in the house. In the absence of any evidence indicating the name of 

any other person who may be involved in the crime, the accusing finger 

naturally goes to accused.  
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24. All these facts, undoubtedly prove the fact that it is none other than the 

accused who made his sister pregnant. It is a settled position of law that for 

proving a fact number of witnesses is not material but the quality of 

evidence counts as provided in Section 134 of Indian Evidence Act. In this 

regard the important facts which may weight with the Court is as to whether 

there was a possibility of false implication of the accused but given the 

nature of evidence emerged as discussed above, this Court find it very 

difficult to throw away such positive evidence of the victim all together as 

unworthy of credit because the Court has to judge/appreciate the totality of 

the circumstances and the veracity of the evidence for coming to a just 

decision.  

 

25. Here in the instant case, accused being the brother of victim is supposed to 

protect her dignity and honour for all the time to come against the onslaught 

of outside aggressor but unfortunately, contrary to such obligation towards 

his own sister, he had shown extreme depravity of his senses only to satisfy 

his wanton lust by exposing his pollutant mind propelled by cardinal desire 

which bring shock to collective mind and broke the faith reposed in the 

family tie and societal fabric having been destroyed. It is really a distressing 

and painful situation as the accused directly undermine the dignity and 

purity of physical and mental frame of his own sister by tormenting her and 

thereby corrode the age old faith and sweet relation between brother and 

sister leaving a traumatic experience and unforgettable shame in her mind 

for rest of her life. Therefore, taking into consideration all the facts, this 

Court unhesitatingly comes to the conclusion that accused is guilty of 

commission of the offence of rape on his own sister.  

 

26. Now it is to be seen under which appropriate provision of Section 376 IPC 

and POCSO Act, the act of accused falls. In the FIR (Ext.3), the age of the 

victim girl was mentioned as 12 years & 7 months. In the statement of the 

victim girl before Magistrate recorded under Section 164 Cr.P.C.(Ext.2) the 
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age of the victim girl has been recorded as 13 years. In the medical report 

(Ext1) the Doctor also noted down the age of the victim girl as 13 years but 

in his opinion expressed as per radiological test, the age of the victim was 

mentioned as 18 years.  

 

27. On the other hand, in her deposition in Court the victim girl stated her age 

to be 18 years. Though during investigation police seized one school leaving 

certificate concerning the girl from Non-K Phuhurabari Lower Primary School 

but the said original certificate has not been proved by the prosecution to 

prove the age of the girl. However, prosecution exhibited a handwritten copy 

of School certificate issued by Headmaster of Non-K Phuhurabari Lower 

Primary School on 31-12-2018, which was seized by police vide MR No. 

55/19 marked as Ext.5, wherein date of birth of girl has been noted as 02-

12-2006. The said seizure was noted down by I/O Ajoy Montry from the 

certificate issued by Headmaster and the signature of Ajoy Montry has been 

marked as Ext.5 (1). Therefore, it transpires that there is no consistency of 

evidence regarding actual age of the victim girl at the relevant time.  

 

28. Admittedly if this Court consider the contents of the FIR and note of Ext.5, it 

is seen that the age of the girl has been noted as 12 years and she had been 

sexually tortured by accused prior to 7 months of filing the FIR on 29-07-

2019, so from this angle if the age of the victim girl is considered then the 

age of the girl has been found as 12 years and few days more. But in her 

evidence in Court the victim girl stated her age to be 18 years, within 4 

months of filing FIR, therefore, by any logic it is well-nigh impossible to 

increase the age of the victim girl up to 6 years within four months. 

Therefore, it can be legitimately inferred that the victim girl is telling blatant 

lie as to her actual age to cover up the misdeeds of her brother (accused). 

Even, if we assume as deposed by doctor(PW1) that as per radiological 

examination her age is 18 years, then the act done by accused certainly falls 

within the provision of Section 376(2)(f) IPC even though the charge was 

framed under Section 376(3) IPC and Section 4 of POCSO Act. 
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29. Given the doubt regarding the actual age of the girl, instead of holding the 

accused guilty under Section 376(3) IPC, this Court consider it appropriate to 

hold the accused guilty under Section 376(2) (f) IPC because Section 376(3) 

IPC specially mention that for holding accused guilty under Section 376(3) 

IPC, the age of the victim must be below 16 years of age.  

 

30. On the other hand, the charge was also framed against accused under 

Section 4 of POCSO Act. As per definition 2(d) of POCSO Act “child” means 

any person below the age of 18 years. Considering the fact from this angle 

and given the age difference of the girl as it appears in the version of the 

victim girl and doctor with that of the age mentioned in the FIR, and the age 

spoken by the victim girl before Magistrate under Section 164 Cr.P.C., there 

is logical presumption by this Court that all are making concerted effort to 

suppressed the actual age of the victim girl to screen the accused from 

punishment. 

 

31. Nevertheless, from the facts apparent on record, this Court has no option 

but to hold that the victim girl is major at the relevant time but this however 

does not save the accused to screen punishment as his act clearly fall under 

Section 376(2) (f) IPC which is heinous in nature. Therefore, even if, 

accused is not sentenced under Section 4 of POCSO Act, for not framing 

charge under appropriate Section 6 of POCSO Act at the time of framing 

charge than also as provided under Section 42 of POCSO Act, this Court can 

well punish the accused under Section 376(2) (f) IPC. 

 

32. Section 42 of POCSO Act provides for alternative punishment which says that 

when an act or omission constitute an offence punishable under this Act and 

also under Section 166-A, 354-A, 354-B, 354-C, 354-D, 370, 370-A, 375, 

376, 376-A, 376-C, 376-D, 376-E or Section 509 of IPC, then, not 

withstanding anything contained in any law for the time being in force, the 

offender found guilty of such offence shall be liable to punishment under this 
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Act or under the Indian Penal Code as provides for punishment which is 

greater in degree. 

 

33. Since in the present case as discussed above, the punishment prescribed 

under Section 376(2) (f) IPC is higher in degree than the punishment 

prescribed under Section 4 of POCSO Act, therefore, there is no legal 

impediment in awarding alternate punishment to accused under Section 

376(2) (f) IPC by invoking the provision of Section 42 of POCSO Act. 

 

34. In view of the foregoing discussion accused Bishnu Kishko is convicted under 

Section 376(2) (f) IPC only.  

 

35. I have considered the provision of Section 360 Cr.P.C. However, considering 

the age, antecedents and character of accused and the nature and gravity of 

the offence committed this Court is not inclined to extend the benefit of 

Probation of Offenders Act in favour of accused.  

 

Hearing on Sentence: 

36. I have heard the accused on the point of sentence as provided under Section 

235(2) of Cr.P.C. It is submitted that accused is a young boy and he hails 

from a very poor family. He has the responsibility to maintain his parents. 

Therefore, he prays that he may be exempted from harsher punishment.  

 

37. Having heard the accused on the point of sentence and on consideration of 

the nature and gravity of the offence, this Court is of the view that if such an 

offender is let off unpunished, it will send a wrong message to the society, 

apart from this, accused will be emboldened by leniency of court if he is let 

off with lesser punishment or no punishment he might commit such 

offence/crime again in future. Therefore, awarding appropriate punishment 

to accused commensurate with the gravity of the crime is the need of the 

hour. 
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38. Since in the present case, as discussed above threadbare, accused has been 

found guilty under Section 376(2)(f) IPC for which punishment prescribe is 

rigorous imprisonment for a term which shall not be less than ten years but 

which may extend to imprisonment for life which shall mean imprisonment 

for the remainder of that person‟s natural life, and shall also be liable to fine. 

Situated thus,this Court consider it appropriate to sentence the accused to 

undergo rigorous imprisonment for life which means imprisonment for the 

remainder of accused natural life and fine of Rs. 5000/- (five thousand) only 

in default another three (3) months simple imprisonment. This will serve the 

ends of justice.   

 

39. It is therefore, ordered that the period of detention in jail if any, already 

undergone by accused person during the period of investigation, enquiry or 

trial, shall be set off against his period of sentence as provided under 

Section 428 of the Cr.P.C.. 
 

40. Since accused has not gone on bail there is no question of discharging his 

bail bond. Accused is however, informed about his right of Appeal to High 

Court as provided under Section 374(2) Cr.P.C. against the judgment of 

conviction and also having the provision of taking legal aid for preferring 

appeal.  
 

41. In view of Section 357(1) Cr.P.C. the fine of Rs. 5,000/-(Five thousands) 

only imposed on accused is directed to be paid to the victim for defraying 

the expenses of prosecution as provided under Section 357(1)(a) Cr.P.C. The 

payment of such fine is however, subject to conditions laid down in Section 

357(2) Cr.P.C. Apart from this, by invoking provisions of Section 357-A 

(2)(3) Cr.P.C. the District Legal Services Authority is directed to make an 

inquiry and suggest award of adequate compensation to victim for 

rehabilitation as provided under Victim Compensation Scheme. 

 

42. Let a copy of this judgment be furnished to accused free of cost as provided 

under Section 363 Cr.P.C. forthwith. 
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43. Let one copy of the Judgment be sent to the learned District Magistrate, 

Udalguri in view of the provision under Section 365 Cr.P.C. 
 

44. Let case record be consigned to record room. 
 

45. Judgment is signed, sealed delivered in the open court on this 21st day of 

January, 2021 at Udalguri. 
 

 
Dictated and corrected by me. 

 

(Chatra Bhukhan Gogoi)    (Chatra Bhukhan Gogoi) 
    Special Judge,           Special Judge, 
      Udalguri.                         Udalguri. 
 

 

 

APPENDIX: 

 

A) Prosecution witnesses: 

i) PW1   Dr. Bhagirath Dey. 

ii) PW2  Victim. 

iii) PW3. Smt. Mina Kishko. 

iv) PW4 Bajon Kishko. 

v) PW5  Ram Kishko. 

vi) PW6 Adikar Barla. 

Vii) PW7 Ratan Majhi. 

viii)PW8 Ajoy Montry. 

 

B)Defence witness: Nil. 
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C) Exhibits: 

i) Ext.1  Medical report. 

ii) Ext.2  Statement of victim girl u/s 164 Cr.P.C. 

iii) Ext.-3 Ejahar. 

iv) Ext.4 Sketch map. 

V) Ext.5 Seizure list. 

VI) Ext.6 Charge sheet. 

 

Dictated and corrected by me. 
 
 
 
 

Special Judge, 
Udalguri. 
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